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THE NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

(through web-based video conferencing platform)

CP (IB) No. 111/Chd/HP/2019

Under Section 9 of IBC, 2016.

In the matter of:

Hydratech India Pvt. Ltd. …Petitioner-Operational Creditor
Versus

Inox Wind Ltd. …Respondent-Corporate Debtor

Present through video conferencing:

Ms. Nevadita Malik, Advocate for the petitioner.
Mr. Ashish Chopra, Senior Advocate with Ms. Niharika Sharma, Advocate for the
respondent.

On 26.07.2021, the following order was passed:-

“ When this matter is taken up for hearing, learned counsel for both the parties
submit that still an amount of Rs.36,80,000/- is payable by the respondent-
corporate debtor and seek short accommodation to settle the matter finally.
2. In the circumstances, list the CP on 20.09.2021”

2. Heard Mr. Ashish Chopra, Senior Advocate appearing for the respondent.

At the outset, learned Senior Counsel for the respondent submits that the balance

amount of Rs.36,80,000/- has been paid to the petitioner vide demand draft No.521629 dated

03.08.2021 and prays for the dismissal of the C.P. Ms. Nevadita Malik, Advocate appearing

for the petitioner confirms that the complete amount has been received by the petitioner.

3. In view of the above, CP(IB) No.111/Chd/HP/2019 is dismissed as settled.

Sd/- Sd/-
(L.N. Gupta) (Ajay Kumar Vatsavayi)

Member (Technical) Member (Judicial)
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